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DELHI LEGISLATIVE ASSEMELY SECRETARIAT
BULLETIN PART - II

(General information relating to Legislative & other
- , g matters)

Thursday, . April 18, 1996/29 Chaitra, 1918 (Saka)

NO. 255

Hon'ble members may kindly recall that in ‘the
rvecently concluded Budget Session, a number of
supplementaries were asked in connection with the Starred
Question No.2 and 14, relat-ing to  unauthorised
constructions including Shalimar Apartments -, a building
located in South Delhi area.

Hon'bie Speaker - had -di;:'ected that this matter
stands referred tb the House Committee on Unauthorised
Constructions. He had also then. requesﬁed the members tol
send their views, suégestions, if any on the aforesaid

subject to the Secretary, Delhi Legislative Assembly.

Hon'ble members are, therefore, requested to send

their views, if any, to the Secretary, Vidhan Sabha, latest

“by 30th April, 1996 for being placed before the Committee

for its consideration. .

P.N. GUPTA
SECRETARY




